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SUBJECT:— Forwardinn of copies of the Orde- s passed by 
the Central Admini6tralive Tribunal,Bangalore, 

—xxx— 

Please find enclosed hcre'jth a copy of the 

Passed by this Tribunal 

in the above mentioned applIcation(s) 	 ..2 

EPUTY RE6I5TRR 
JUDICIAL BRtNCHES. 
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CENTRAL AD'4INISTRATIVE TRIBUNAL: BANCALORE BENCH 

ORIGINAL APPLICATION NUMBER 668 OF 1993 

THURSDAy THIS THE 3RD DAY OF FEBRUARY,1994. 

Mr. Justice P. K. Shyamsundar, 

Mr.T.V.Raraanan, 

K.R.Krishnaswaniy, 
S/o N.K.Rathnaswainy, Aged 52 years,. 
Working as ASP (R) O/o Senior 
Superintendent of Post Offices, 
Kolar Division, Kolar, 
residing  at Veeranjaneyanagar, 
near Water Tank, Kolar. 

Vice-Chairman 

Mernoer() 

Appl\icant. 
(By Advocate Shri R.D.Biljgjraja1) 

V. 
The Chief Postifiaster General, 
Karnataka Circle, Bangalore_560 001. 

The Post plaster General, 
S.K.Region, 0/0 C.r.i'i.G.angalore_l 

The Director of Postal Services, 
S.K.Region, 0/0 Post Fiaster General, 
S..Ragion, Karnataka Circle, 
Banga lore-i. 

B.1ajappa,Asp 
Udupi DIVISjO, Udupi (D.K). 

I\esponclefltS. 

(By Standing Counsel Shri ii.S.Padmarajaiaj 

ilir-Justice  

Heara Admit 

2 This is a cdse in which the administration has met the  

claim of I_ne applicant naif way only and as such we tnink it 

àppropriate to dispose of this application without even wait- 

ing for a fornal reply bein5  filed. 	The applicant who was 

entitled for consideration of his claira for promotion as Assis-

tant Superintendent of Post Offices against a reserved vacancy 



viz., scheduled cate was actually empanelled. But, it trans-

pired actually he as a scheduled caste candidate, he was not 

promoted with the promotion be was aspiring for having given 

to somebody who ws lower down in the eligibility zone. it 

actually went to al  man occupying the 80th position in the list 

who ofcourse was•so a scbeduied caste candidate. This error 

having been brough to the notice of tne administration by the 

applicant later on, they coected it by back tracking the promo-

tion of the appliant and making it effective from the date 

on whicn the gentJman who figured at S1.io.80 in tne list was 

actually promoted. But, tey did not make payment of arrears 

due to him in the; higher scale but extended such payment only 

from the date of h4lo promotion. 

3. We tiiink there was no reason why tne applicant snould 

have been denied s ch arrears and tnat in fact is the only com-

plaint made in thi', appiiction. If only he had been promoted 

in his turn, as 10 should have been, having taken the higher 

position at Si .No. 7 and even the promotion did not take place 

It  tiat time bec ise of the aciu 	 un iitteu errox coiitteU Dy tat 
' 

iif nistration, tn benefit of tnat mistake was not c1amule 

ne administral ion but should have actually enurcd to tic 
)r-J 

)vf' 	Under t e circunstances we tiiink it appropriate to 
all 

' 	rect tne adminst ation to pay him the arrears of salary due 

in the higher scallp computing it from the date of nis notional 

promotion (Annexur-A3) dated 31-12-1992. Arrears to be computed 

and paid to the ap licant within 6 weeks from the date of receipt 
TRUE cOPY 

of a copy of this:order, fsiling which it will have to be iiaid 

with interest at. 1 per cent,. No costs. 	 A 

ETi! UFFCR  
hM I M nAI!E TR)W1A. 

JWUA. BENCH 	 j'j) 	 VICE-CiIA1Ri 



CENTRAL ADMINISTRATflJE TRIBUNAL 
JALORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranegar, 
Bangalore-3 8. 

Dated: 2MAp94 

PPLICTION NO(s) 	668 of 1993. 

PPLICANTS:K.R.Krishnaswamy V/S.RESPGNDENTS:Chief Post Master General, 
Karnataka Circle,Eangalore & Others. 

TO. 

1. 
No.2625(40/B) 9 26th Main, 
37th Cross,Nineth Block, 
Jayanagar, Barigalore-69. 

2. 	Sri.Ivl.S.Padmarajaiah,Central Govt. 
Stng.Counsel,Hjgh Court Bidg, 

Bangalore-1, 

SUBJECT:- ForuardinQ of copies of the Orders passed by 
the Central Pdminjtrafjve Tribunel,Bangalore. 

-xxx- 

Please find enclosed herejith a copy of the 

ORDER/TY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 23022994. 

DEPUTY RECISTRR2] 

q 10  JUDICIFL 8RNCHE5. 
C, 
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OR iGINAL APPLICAT ION NO.668/93 

WEDNESDAY THIS THE TWENTY THIRD DAY OF FEB., 1994 

Mr. Justice P.K. Shyamsundar 	Vice Chairman 

Mr. T.V. Ramanan 	 Member(A) 

K.R. Krishnasuamy, 
Working as ASP(R), 
0/0 Senior Superintendent of 
Post Offices, 
Kolar Division, 
Kolar 	 Applicant 

0 
	

( By Advocate Shri R.D. Bilagiraiah ) 

V. 

1. The Chief Post master General, 
Karnataka Circle, 
Bangalore 	560 001 

The Postmaster General, 
S.K. Region, 
0/0 C.P.M.G., 
Bangalore - 560 001 

The Director of Postal Services, 
S.K. Region, 
0/0 Postmaster General, 
S.K. Region, Karnataka Circle, 
Bangalore 	560 001 

Shri B. Rajappa, ASP(Hqrs) 
Udipi Division, Udipi(D.1(5 Respondents 

( By Shri M.SiJPàdi3raajah ) 
Sr. Central Govt. Standing Counsel 

ORDER 

- - 	
mr.JLtjce P.K.yamsundar, Vice Chairman 

.It was brouqht to our notice by learned 

Standing Counsel that on the last date of hearing 
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i.e, on 3•2,1994 n whici date this application 

was disposed of/i the le med Standing Counsel, 

it 	 tready iled a statemeirit of 

objection on beh If of t ie respondents but 

order. Btated thai the ap lication was being 

disposed off eve, uithou waiting for a reply 

being filed. Th office also bears out the 

submission made ty the 1 arned Standing Counsel 

that a reply had 31 	been filed on the date 

of hearing. Undc r the c cumstances, we would 

like to add that 3 reply having been already 

filed It cannot t a treat d as a case in which 

reply was auaite • Let 	f4h para be added 

at the end of thi order ridicating the above, 

~ `Corrected copy bt furnis ied to the learned 

Standing Counsel or inf irmatlon. 

sd 
( T.U. RiANAN ) 

NEfBEF (A), 

tF iK c vc1—\ 
- 

( P.K. SHYA11SUNDAR) 
VICE CHAIRM.N 
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